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Assessee by Sh. Kishitij Bansal, CA

Respondent by | Sh. Kanv Bali, Sr. DR

Date of hearing 30.08.2024
Date of pronouncement 30.08.2024
ORDER

Captioned application has been filed by the assessee seeking
stay on recovery of outstanding demand pertaining to assessment
year 2020-21.

2. At the outset, Sh. Kshitij Bansal, learned counsel appearing
for the assessee has submitted that the rectification application,

pending before the Assessing Officer, has been disposed of and
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the impugned demand has been reduced to nil. Therefore, he
requested for withdrawal of the instant application.
3. In view of above, the stay application is dismissed as

withdrawn.
Order pronounced in the open court on 30t August, 2024

Sd/- Sd/-
(M. BALAGANESH) (SAKTIJIT DEY)
ACCOUNTANT MEMBER VICE-PRESIDENT

Dated: 30t August, 2024.
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